
IN THE HIGH COURT OF PUNJAB AND HARYANA AT CHANDIAGARH
(oRlGlNAL JURISDICTION)

C.A. No. 40-41 of 2025 lN C.P. No. 50 of 2001

Date of
lnspection

Reserved
Price in Rs.

Earnest Money
Deposit in Rs.

01.07.2025 13,26,48,600 1,32,64,800

il Landed property measuring
24 Kanal 13 Marlas & 30
Kanal 17 Marlas (total 55
Kanal 10 Marla or 6.94 Acres
or 33,577.5 Sq. Yards)
sltuated at Village Jatwar,
Tehsil Shahjadpur (earlier
Tehsil Naraingarh), Distt.
Ambala (Khewat No.
12711109, Khatauni No. 168,
Khasra No. 61/19, 20, 21, 22,
231'6711,2,3l

01.07.2025 1,94,32,000 19,43,200

Landed property measuring
0.839 Hectares situated at
Village Tuglakpur, Tehsil &
Distt. Muzaffarnagar (UP)
(Khewat /Khata No. 00137
Khasra No. 1047
(1109111047000012)

02.07.2025 35,23,800 3,52,380

e-AUCTION SALE NOTICE

Pursuant to order daled 21 .02.2025 passed by the Hon'ble High Court of Punjab

and Haryana in CA. No.40-*41 ol 2025 in C.P. No.50 of 2001 ,sealed offers are invited

from the prospective buyers for purchase of the property (i.e. Land) of M/s G.P. Forest

Development (lndia) Limited (ln Liquidation) situated at following addresses by e-

Auction on 'as is where is and whatever there is basis", The details of properties &

addresses, date of inspection and Reserve Price & EMD for participating in e-Auction are

as under:-

Lot
No.

Description & Address of
Properties

I Landed Property measuring
total Land 236 Kanal 2 Marle
(29.5 acres or 1,42,840.5 Sq.
Yards) situated at Village
Badhouli Tehsil Naraingarh
Distt. Ambala (Khasra Nos.
81-23, 24t2, 97-311, 82-22t't,
23t1, 964t2, 7t2, 9t2, 97-1t2,
'1011, 82-2U1, 23t4, 81-22t2,
97 -2, 3t2, 8t1, 97 -8t2, 9t1, 82-
24t2, 2511, 96-10/2, 97-6/,t,
7 11, 81 -16, 17, 24t1, 25t1, 97 -
9t2, 96-1t3, 2, 9t1, 96'12, 97-
415, 5t1, 96-10/3, 97-612, 7t2,
96-1/1, 97-5/3, 97-5/2, 96-
'10/1, 96-3/1, 6/1min, 7/3, 8,
82-23t3, 82-23t2, 8219t2, 96-
312, 411, 96-5min, 6/2min,
7 t1, 97 412, 97 , 47 4t3, 82-16,
17, 83-13t2, 14t1, 18t2, 19,
2011, 83-13t1, 83-21t2, 22t't,
23t1, 95-',tt1t2, 2t'1, 95-1t'il't,
10t21

Ilt



2. lntending buyers may take inspection of above mentioned properties at the
respective address on the above mentioned date between 11.00 A.M. to 4.00 P.M.

3. The e-Auction will be conducted through the website
https://olauction.entv!da.eon0 on'l 6.07.2025 (between 10.30 am to 5.00 PM) with auto

time extension of 10 minutes in exigent situation

5. The intending buyers should collect the detail information and terms & conditions
through the website of Ministry at www.mca.qov.in or https://olauction.enivida.com and
may also take help from the contacts given below (between 10.00 AM to 4.00 PM).

i. Navneet Mishra 9355030630.
ii Amrendra Kumar 8448288980
iii Anshuman Thakur 9355030616

6. The EMD amount (interest free) should be deposited through the modes available
on the portal. The last date of request and participation in e-Auction and online
submission of EMD is 1 5.07.20256 g l,oo P. t'1,

7. The offer/tender/sale is subject to the confirmation by the Hon'ble High Court of
Punjab and Haryana at Chandigarh.

**q,lWD

4. The bidders should submit their online offers through the website
https://olauction.enivida.com.

N,('
(ANUPAM vnSHr\rnl\

OFFICIAL LIQUIDATOR
Attached to Punjab and Haryana

High Court, Corporate Bhawan, 2nd Floor,
Plot No. 4 B, sector 27 B, Madhya lvlar&grSBLW!

E-mail lD: ol.chandioarh@mca.qov.in

PLACE: CHANDIGARH
DATED: , Uu6.>-t'25-



TERMS & CONDITIONS OF SALE ON 'AS IS WHERE IS AND WHATEVER THERE
ts BAsts' tN THE MATTER OF M/S G.P. FOREST DEVELOPMENT (tNDtA) L|M|TED
(tN L|QU|DAT|ON) STTUATED AT VILLAGE BADHOUL!, TEHSTL NARATNGARH,
DISTT. AMBALA; VILLAGE JATWAR, TEHSIL SHAHJADPUR, DISTT. AMBALA AND
VILLAGE TUGLAKPUR, TEHSTL & D|STT. MUZAFFARNAGAR (Up).

C.A. No. 4041 ot 2O25 in CP No. 50 of 2001

1

Preliminary:

The Hon'ble High Court of Punjab and Haryana at Chandigarh has permitted
the Official Liquidator to sell the Scheduled properties by inviting competitive
bids through e-Auction to be conducted by selling agent namely M/s Railtel
Corporation of lndia limited {A Miniratna Central Government(PSU)} under
Ministry of Railway, GOl, on website: httos //olauction.enivida. com

Definitions and Abbreviations:

Unless the context otherwise requires under the "Terms and Conditions of the e
auction Sale" the following words wherever appear means:

2.1 "Scheduled Property"
Schedule-1 .

means property described in the Sale Notice

2.2 "Bidder(s)"/ "Purchaser(s)" means any person being an lndividual or
Proprietor or Partnership firm or LLP or company and who is paying the
Earnest Money Deposit ("EMD') and getting registered with e-Nivida.
Bidder(s)/Purchaser(s) while being used interchangeably, shall be
deemed to mean and include his/her/ their/its legal heirs, legal
representatives, successors in interest and permitted assignee, as the
case may be.

2.3 "EMD" means "Earnest Money Deposit" and /or "Pre-Bid EMD" to be pai
as described in the e-Auction catalogue to qualify for participation in e
auction.

2.4 "High Court" means the "Hon'ble High Court at Chandigarh".

2.5 "RCIL-e-Nivida" means "Railtel Corporation of lndia Limited" and furthe
means "Service Provider/ Selling Agent".

z.o "Sale Notice" means the Auction Sale Notice published in the
Newspapers and uploaded in the website of www.mca.qov.in, & High
Court of Punjab and Harya na at hiq hcourtchd.qov. in , which shall also
include other information i.e., "Terms and Conditions of Sale' governing
the e-auction sale, Know Your Customers (KYC) documents, required
particulars for Online Registration of Bidders, and all other information
and document hosted on webpag
guidance of the Bidders.

e: https://olauction.enivida. comfor

2.7 "Seller" means the Official Liquidator attached to the Hon'ble High Court
of Punjab and Haryana at Chandigarh

2.8 "The person(s)" means and includes legal person" interested in
submitting q uotations/ offers.

J lnspection of Property

Prospectlve Bidders may carry out inspection of the scheduled properties on
the scheduled dates and time only as given in the sale notice.

4 Buyer beware

2
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5 Earnest Money Deposit (EMD)/Pre-Bid EMD
5.1

only the registered customers who wi, submit the onrine EMD within theaforesaid period wi' be abre to participate 
"s"i"" the above mentionedloUs in this e-auction. The EMD oi ti," iu"""ssful bidders will betransferred to the official 

_Liquidator ete"tronLattv tnrouqn oavruntGatewav' The entire pRE BrD e,','o oitn"E""="ssfur bidders wi, be
!_,-f"lt"d automaticaly, if the highest UiaOer faif slo O"y ,n" required post_
Bid Payment for the lot awarded to them. The pRE BID EMD of theunsuccessful parties will be refunded. No interest is payable on thePre-Bid EMD/EMD.

Pre-Bid EMD needs to be paid by
and no other
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6 Submission of Offers
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7 e-Auction

7.1 e-A
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7.3

registration of intending bidders and all other information/ documents
hosted on web page for guidance of intending bidders and pertaining to
the e-auction sale & "Terms & Conditions,' (hereafter referred as TC
for brevity) displayed on the "published Auctions,,. The Material List &TC
displayed under "Published Auctions-View Auctions Document,, on e_
Nivida e-Auction website are tentative and subject to change at Selrer,s
/e-Nivida sole discretion before the start of e-Auction. Bidders should
therefore download the Materiar List and rc disprayed onry under,,View
Auctions Document" for their record purpose, if required. participation in
the e- Auction will be deemed to imply that the Bidders have made
themselves thoroughry aware of and accepted the TC, and Material List.
Seller /e-Nivida sharr have the right to issue addendum to the TC or
Material List to clarify, amend, modify, supplement or delete any of the
conditions, clauses or items stated therein and the Addendum so issued
shall form a part of the originar rc. ln this regard, the prospective
bidders are advised to keep a crose watch on the e-Nivida website to

The Sale will be governed by the Material List i.e. guidelines for online

take notice of such addendum/s, if anv.
7.4

Auctions" Tab where Bidders are required to bid under,,My Bid .,. The
detailed "Lot Description" can be seen by the Bidders by cricking on
the "View Auctions" and it shail be the responsibility of the Bidders to
see the" Lot Description" before bidding and no representation
/complaint from the Bidders in this regard will be entertained by e_
Nivida/ Seller.

During Live Auction, oniy brief Lot details will be shown under ',Live

7.5

Auction by seeing the "compreted Auction" from the web site, which wifl
be displayed after login.

It will be the Bidder's responsibility to personal ly see the result of e-

7.6

no complainu representation wilr be entertained by sELLER/ e-Nivida in
this regard. Bidders must be carefur to check the Bid AmounvNo. of
'0'/No. of Digits, etc., and if required, rectify their bid before submitting
the Bid into the live e-Auction floor by clicking the ,submit Bid' Button. rn
case of any bid being equal to or more than 5 (five) times the current
Highest Bid for the Lot, this wiil be displayed by way of a WARNTNG
MESSAGE on the Bidder's screen. There is no provision for putting Bids
in decimals.

hT B ah o Sre o Sn b Ifo con uv p n S ra S n o tUseq o
f b d Us mb tte bd h m n cl dU n n ronv ( fu b dd n bg v h m ag dns v )

B cceptance of the highest (H-1) bidA

8.1

by the Hon'ble High court and securing the status of highest Bidder,
confers no right, so as to demand the automatic confirmation of sare in
his/her favour.

Acceptance of the highest (H-1) bid is subject to approval/ confirmation

8.2
result before the Hon'ble High Court at Chandigarh soon after
conclusion of e-auction for approval of sale in favour of highest Bidder.
The Hon'ble Court may approve the highest bid considering the
adequacy of price in light of the valuation report, and other rerevant facts
as may be deemed fit and proper by the Court. The sale shall stand
confirmed only after payment of the entire bid amount as approved by
the Court and Taxes as may be applicable over and above the bid
amount. Upon approval of highest bid, the highest Bidder will be
informed about the same by e-Nivida via online svstem

The Official Liquidator shall submit a report along with the e-auction

idders be all
the



o.J
transfer the amount of EMD to the account of the official Liquidator,
Chandigarh by way of demand dralltpay order drawn in favour of
"Official Liquidator, Chandigarh,, payable at Chandigarh forthwith on
request of officer from Official Liquidator to transfer/refund of E

Once the bid is accepted by the Hon'ble High Court, e-Nivida will

MD'S
8.4 id

wit

E2 % b dth dto OS ted ithp L u ato rrq
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8.5
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8.6

will be made only to the successful Bidder and not to an

The highest Bidder will not
scheduled property to any t
they are declared to be the

be entitled to assi
hird party or nomin
successful Bidder.

gn their right to buy the
ate any third party, once
ln other words, the Sale

y third party.
Forfeiture of EMD, etc.

9.1 The Seller reserves thJ
Nivida/Seller from the su

any amounUmoney lying with e_
r who defaults in making the due

payments against the e-Auction even though such amounUmoney may
be lying with seller/e-Nivida and payabre to the said party against any
other contracVtransaction.

right to forfeit
ccessful Bidde

9.2 The successful Bidder sh
Taxes as may be applicabl

bid amount along with
scribed in Schedule No.

2, failing which the EMD amount remitted, will stand forfeited and will be
credited to the Account of the officral Liquidator, chandigarh by e-Nivida-
Railtel.

all pay full and final
e, within the time pre

10 ossession & Confirmation of SaleDelivery of P

1 0 1 The possession of the
purchaser/Bidder vide
final sale consideration

properties shall be hand
"Possession Memo,,

ed over to the successful
upon payment of full and

10.2 Th Se hc ed u d ro S ah mre n np p re Srty cte ta Eth nt I r kSp o
ht B U RE mfro ht e t us e OSPo,f

S SS on M bv
tiDe f th Ch ud dry ro rt S Sa co I d np p ht S e-a U no b

da n sa ewh re s wh& ta e fe ht re e baS s S
10.4 The sale deed will be ex

sale is confirmed by the
auction purchaser

Hon'ble High Court in favour of the successfu
ecuted/done in favour of the purchaser after th

11 Submission of draft Sale D r approval (Wherever applicable)eed fo

11 .1

Deed to the officiar Lrquidator for execution with authentic boundary,
survey No. / Corporation No., Survey map and all other relevant
information for proper identification of the sold property within a
maximum period of 4 months from the date of handing over of the
possession of the property to the purchaser.

The purchaser/s of immovable properties shall submit a draft of Sale

11.2

furnish the authentic boundary, survey No./ Corporation No., Survey map
and all other relevant information for proper identification of the sold
property. The sale deed(s) shall be executed at the risk and cost of the
purchasers. The cost of stamp duty, registration/transfer and all types of
other dues and charges levied by any authority relating to transfer of
property shall be borne by the purchaser.

It shall be the absolute responsibility of the respective purchaser to

1 Taxes, etc.

Seller.

of amount be the Official

bid the

uidator,
willpayment

Chandigarh
High Court, sha ll

the bid

every
date emo" the SELLER,

10.3
ts



12.1 Successful Bidder/purchaser
over and above the approved

pay all taxes as may be applicable,
mount.

shall
bid a

1 General

1 J 1 bje Iteratio
fit

heT a eb u ct to fu hert r mo ifid cat nlo a n of rmste nd
nco itd o Sn fo a e aS th H o bn Hle h C uo rt ma d mee ands rv p rope

13.2 with
with

Th Hon b He h c Uo mrt a d ra thg lesa ndav ecld ne ato cce apt ny
Ioffe ncl dU n th he hest toffes o ASSuto n n a re SOa n thereofrg o ny

13.3
it

N Co rtu eroth than Hthe bleon H ch uo atrt hc and arhrg hil tave herg
ru sd cti no dto a h naj matter out of sthe av le roceedp rngs

13.4

secured creditor/s, petitioner/s, contributories and any other
stakehorder in the company. Any kind of objection with respect to
subject matter of sare must be brought to the notice of the Hon,bre
court before confirmation of sare. No objection of any kind shail be
entertained thereafter.

The instant Sale Notice shall stand as publ ic notice and notice to

13.5

to the best of the knowredge from the avairabre records. The seiler/e-
Nivida, however, shall not be responsible for any error, mis_statement
or omission in the said particulars. The Bidders are therefore,
requested to verify the same, in their own individual interests before
submitting the Bids.

The information in respect of the scheduled property have been stated

arising



Sr.
No

Events Dates and description-

1 ate and time for Biddefs
EMD Submission.
Last d re'l 5.07.2025 at 4.00pMOn or befo

2 lnspection
properties

of the scheduled Site 1 :- 01.07.2025, Site 2:- 01.07.2025 &
Site 3:- 02.07.2025 between11.00 A.M. to
4.00 P.M.) Pre-Bid EMD / EMD As specified in schedule 1 .

4 Payment Schedule
deposited with the Official Liquidator,
Chandigarh by the successful biddei
within 7 days from the date of acceptance
of H-1 bid failing which the pre_Bid
EMD/EMD shall be forfeite

25% ot the bid amount after to be

the Seller.db
5 pening Bid/Start price given in SaleReserve Price

Notice/Schedule-1 .

e of Payment for EMD and allMod
other a ents.

FTlR
tio

EN GT SiE Pa nte atewa otym M Sg v
o laco n nd a Ltd uAcco nt

7 payments of balance saleMode of y order drawn in favour of
"Official Liquidator, Chandigarh,, payable
at Chandigarh.

Demand drafUpa

8 Last date and time for online
ment of EMDa

As mentioned above

o ed Date & time of
opening and closing of e-Auction
for each Lot

Schedul

at 10.30 AM
16.07.2025

Opening at

At 5.00 PM

Closing at
'16.07.2025

10 Minimum Bid lncremeni 1% of the Reserve Price.

11 lntimation to
position of the
(highest bidder)

lmmediately after completion of e- Auction
on website in the User login.

12 uction Processing FeeOnline A

0t-
sU cce Sfu 1 b d ed r h S ap v
RS 0a

tJ 00 tem Ua ct o
SG T roth u h th e- aPs enym

b tewa a DS
13 ull and final Payment of

amount by successful Bidder
BidF 60 days from the date of confirmation ofid by Hon'ble High Court,

arh
H-1 B
Chandi

14 Refund of EM
Bidders

D of unsuccessful D will be refunded except for
-1
ll other EM

15 Delivery of
property.

possession of the Upon payment of
consideration.

full and final sa6

Ib xecution of sale deed/deed ofE

assig nment
pon payment of full and final sale

consideration
the Hon'ble Hi

and confirmation of sale by

U

h Court
17 ct person in the office of

Official Liquidator for inspection
Conta

of scheduled ro tes

al Liquidator, Chandigarh

Phone No. 0172-2659875

Offici

18 erson in the office of
eNivida for any query regarding
online registration or for bidding
etc.,

Contact P avneet Mishra- 093S5030630
Amrendra Kumar-0844828898
Anshuman Thakur-- 0935503061 6

N

SCHEDULENo.-2

Events of e-Auction:-

b

RailTel

proceeds to Official Liquidator,
Chandigarh for security deposit &
Bid amount.

securing the
H-1 Bidder

H. to
+per Applicable

i.

ii



Seller's Details:

Place:- Chandigarh

Daled -12.06.2025

SCHEDULENo.-3

-....THE END-.....

(ANUPAM VASHISTA)
OFFICIAL LIQUIDATOR

Attached to Punjab and Haryana
High Court, Corporate Bhawan

2nd Floor, Plot No. 4-8, Sector -27-B,
Madhya Marg Chandigarh- 160019

Phone No. 0172-2659875
E-mail-ol.chandigarh@mca.gov.in

Seller's Name OFFICIAL LIQUIDATOR ATTACHED TO

THE HON'BLE HIGH COURT OF PUNJAB

AND HARYANA AT CHANDIGARH

Location Corporate Bhawan, Plot No.4 B, 2 Floor

Sector 27-B, Madhya Marg

City Chandigarh-16001 9

Country INDIA

Telephone 0172-2659875

Email ol.chandiqarh@mca.qov.in

Web page

t\,

Street

www.mca.gov.in

hiqhcourtchd.oov. in


